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) . | o :’ Date ‘of Ordér: 25-1-1996

Cetween:
B.Gandhi.

- - ' . Party-in-person.

1, The Director, Central Research Institute Por
Dryland Agril Santoshnagar, Hyder abad-59,

2. The Sr.Administrative Officer, CRIDA, ,
Santoshnagar, Hyderabad-59.
3, The Drawing & Disbursing Officer, CRIDA
Santoshnagar, 'Hyderabad-59.
4, The offider-in-Charge, Gunegal Res.Farm L
- “ CRIDA, Santoshnagar, Hyderabad-59.

5., The Director General, I.C.A.R.,
* Krishi Bhavan, New Delhi-l.
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Reuponcents.

r the zpplicant - Mr. B Gandhi, Party-in-person

o

:c; the Respondents: Mr. N.R-Bevraj, Sr'.CGSC.
C .. e T ey e,
. - e -

THE HON'BELE MR. A.BsGORTHI J: MEMBER(ADMN)
. ! K '

COERAM:




. present himself before salary disbursing officer, Gunegal
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Date of Order: 25.1.96 .

. Q42 .N0o,70/96 | Xi o

X As per Hon'ble Shri A,B.Gorthi, Member (Admn.) X

* % %

Heard Mr.Gandhi, Party-in-Person and Mr.N.R.Devraj,

learned standing counsel for the respondents.

2. The grievanceé of the applicant are that hé is

not being paild his salary regularly, that on one occassion
(month of October, 1995) he was paid less and that his
requesk-for payment of salsry to him by cheque or Demand

K
Draft is not being acce(@ed by the respondents,
~

3. Tt will serve no purpose if I record all the details
b-: u:'“e;\-?L‘ A ( |
of the facts, as for that purpcse I héve traverse ﬁfrange |

of trivialities,

4. At the end of arguments on either side both of them

have agreed to a suggestion that the applicant should ke

Farm on 31.1.96 and that the respondents shall make full
pavment of his saleries withouvt any deductions, In case
any deductions are to be made from the sealary of the applic
he will be given & due notice of the same and further actio
will be taken by the respondents after considering the rep
given by the applicant to the said notice, Further the re
of the applicant for payment of salary to him in future_eﬁ
through cheque of through Demand Draft shall be examined b

ﬁL«—ﬁM‘/)
respondentq and,if tﬁﬁ¥—8¥8—33¥%9§=i{ permissible as per

rules,the request of the (#pplicant shall be concegded.,

5. In view of the above, this OA is ordered with a
direction to both the parties to strictly abide by the a

directions, The O0.A. is ordered accordingly at the adm
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stage itself after hearing both the parties and after

perusing the reply statement filed byﬁhe respondents,

NO COSuDe
~—{ A.B.GORTHIY)

Member (Admn, )

Nﬁm‘J ' | Dated: 25th January, 1996 |
: ' { Dictated in Open Court ) i ! L

' P ‘ b 4%34{e2?
Deputy Registrar(J)CC

L

sd
To

1. The Director, Central Research Ingtitute for
Dryland Agil. Santoshnagar., Hyer abad=-59. /

2, The sr.Administrative Officer, CRIDA,
Santoshnagar, Hyde rabad-59,

3, The Drawing & Disbursing Officer, CRIDA, . ' .
Santoshnagar, Hyderabad-39. | 4;

4. The officer-in-Charge, Gunegal Res ,Farm CRIDA,
Santoshnagar, Hyderabad-59. .

5, The Director General, I.C.A.R., Krishibhavan, New Delhi-1,

6., One copy to Mr,.B.Gandhi, Party~in-persca,
Superintendent, CRIDA, R/o 180 EWSH, Santoshnagar, Hyderabad-

7. One copy to© Mr.N,R.Devraj, Sr.CGSC.CAT.Hyd.
8, One copy to Library, CAT.Hyd.
9, One spare COpY.
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HON'BLE SHRI A.B.GORTHI - MEMBER(A )
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